RT3l 3TaoT
Hs 0o &, gas

IN THE INCOME TAX APPELLATE TRIBUNAL
MUMBAI BENCH “K”, MUMBAI

A gAe AR, 3UTETET TF

A AT g, ~a¥e Je&T & el

BEFORE SHRI PRAMOD KUMAR, VICE PRESIDENT &
SHRI VIKAS AWASTHY, JUDICIAL MEMBER

33T 925/#/2016 (f.9. 2011-12)
ITA NO.925/MUM/2016(A.Y.2011-12)
33T, 1488/#/2017 (fA.9.2012-13)
ITA NO.1488/MUM/2017(A.Y.2012-13)
33T 6682/#/2017 (f.9.2013-14)
ITA NO.6682/MUM/2017(A.Y.2013-14)

M/s. Hino Motors Sales India Pvt. Ltd.,

Unit No.603, 6" Floor, Centre Point,

J.B.Nagar, Andheri-Kurla Road,
Andheri (East), Mumbai 400 059.

PAN: AAFCM3247H .. 3rdremreft /Appellant

dof[H Vs.

Asstt. Commissioner of Income Tax 3(1)(2),
Room No.607, 6" Floor,
Aaykar Bhavan, M.K.Road,

Mumbai 400020 .. gfaargi/Respondent
Assessee  by: Shri Harsh R. Shah
Revenue by : Shri Anand Mohan

gerars @I fafd/ Date of hearing : 24/02/2021
gyorr & fafd/ Date of pronouncement : 24/02/2021

2/ ORDER

PER VIKAS AWASTHY,JM:

The three appeals by the assessee for assessment years 2011-12, 2012-13
and 2013-14 are directed against the assessment orders passed under section 143(3)
r.w.s. 144C(13) of the Income Tax Act, 1961 ( in short ‘the Act’) for the respective

assessment years.



M/s. Hino Motors Sales India Pvt. Ltd.,

2. A letter dated 28/01/2021 has been received from the assessee stating
that the assessee has opted for ‘Viwad Se Vishwas Scheme, 2020’( in short

‘VSVS’) and hence, want to withdraw the appeals.

3. Shri Anand Mohan , representing the Department stated that the Department
has no objection if the assessee want to withdraw appeals to avail the benefit of

‘VSVS'.

4. A perusal of above letter shows that the assessee’s declaration under VSVS for
the impugned assessment years has been accepted and the Department has issued

Form-3. In view of above the appeals by assessee are dismissed as withdrawn.

5. The appeals by assessee for assessment years 2011-12, 2012-13 and 2013-14

are dismissed as withdrawn.

Order pronounced in the open court on Wednesday the 24" day of February,

2021.
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